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Mew Delhi.
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the counsel  for the petitioner and

respondents. It iz stated that in comnpliance with the

directions  glven by the Tribunal, the respondents had

passed  an ordar dated f=11-2000 disposing of ths
representation macs DY the pstitionsr. lLsarned
counssl  for  the petitioner, hawevar, sesks o araus
that the order is  not in  acaordance with t e

directicns, s the respandants had not considerad the

merits of thse case in their propetr perapective. e o
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with the order of the Tribunal_ It cannot

that theirse  WAS any contaempt committed by s
respondents . 1f the petitioner is aggrieved by the
order passed by the respondents. it is open to him to
agitate agalnst Lhe said crder by filing a separate
O

Z Tt is. howsver, . seen  that tThere is

considerable delay on the part of tha respondents  1n
complying with the ordsr. Though thres weeks time was
given for dispesal of the reprasentations, the order
was passsd only on &~11=-2000. But, it is statad that
the respondents  had already taken action even prior

to, on ths representation, but there was only delay in

rhe cammunication of the order.

& The respondents also express apology fTor
the delav. In ths circumstances, we did not deasm 1t
proper  to take any sarious view of the delay in  this

case. The CF is, therefore, closed. MHotice issued is

discharged.
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